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Insured Letters and Boxes were concluded at
Dacca on 27th November, 1974. These
Agreements provide for inland postage rates
for unregistered letters and insured letters and
boxes. Copies of the Agreements are placed
on the Table of the Rajya Sabha. [ See
Appendix XC, An-nexure No. 88] There is no
change in the postal arrangements as a result
of the execution of these Agreements and
these only seek to confirm and legalise the ad
hoc arrangements being followed in respect of
mail arrangements between the two countries
after the liberation of Bangladesh.

PAPERS LAID ON THE TABLE

Annual Report and Accounts (1973-74)of
the Electronics Corporation ofIndia
Limited, Hyderabad andrelated papers

THE MINISTER OF ENERGY (SHRI K.
C. PANT): Sir, I beg to lay on the Table,
under sub-section (1) of section 619A of the
Companies Act, 1956, a copy each (in
English and Hindi) of the following
papersi—

(1) Seventh Annual Report and Accounts
of the Electronics Corporation of
India Limited, Hyderabad, for the
year 1973-74, together with the
Auditors Report on the Accounts
and the comments of the Comp-
troller and Auditor General of India
thereon.

(i1) Review by Government on the
working of the Corporation. [Placed in
Library. See No. LT-8788/|74 for (i) and
(ii).]

Annual Report and Accounts (1973-74)of

the Tungabhadra Steel Products'Limited
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. C. GEORGE): Sir, I beg
to lay on the Table, under sub-section (1) of
section 619A of the Companies Act, 1956, a
copy each (in English and Hindi) of
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the following papers:—1

(i) Fourteenth Annual Report and
Accounts of the Tungabhadra Steel
Products' Limited, for the year
1973-74, together with the Auditors'
Report on the Accounts and the
comments of the Comptroller and
Auditor General of India thereon.

(i1) Review by  Government  on the
working of the Company. [Placed in
Library. See No. LT-8812/74 for (i) and
(ii).]
Notifications under the All India
Services Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE  REFORMS  AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir,- 1 beg
to lay on the Table, under sub-section (2) of
section 3 of the All India Services Act, 1951,
a copy each (in English and Hindi) of the
following Notifications of the Cabinet Secre-
tariat (Department of Personnel and
Administrative Reforms):—

(1) Notification G.S.R. No. 1299,

dated the 7th December, 1974,
publishing the Indian Ad
ministrative Service (Fixation
of Cadre Strength) Twenty-
fourth Amendment Regula
tions, 1974.

(i) Notification G.S.R. No. 1300,

dated the 7th December, 1974,
publishing the Indian Ad
ministrative Service (Payy
Twenty-third Amendment

Rules, 1974. [Placed in Library.
See No. LT-8827/74 for (i) and (ii)".]

I. Annual Accounts (1971-72) of the
Khadi and Village Industries Com
mission, Bombay and related papers

Il. The Central Silk Board (Am
endment) Rules, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. P.
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SHARMA): Sir, I beg to lay on the
Table—

I. i) A copy (in English and
Hindi) of the Annual Accounts of
the Khadi and Village Industries
Commission, Bombay, for the year
1971-72, and the Audit Report there
on, under sub-section (4) of section
23 of the Khadi and Village Indus
tries Commission Act, 1956.

(ii) A statement (in English and Hindi)
giving reasons for the delay in laying tne
document mentioned above. [Placed in
Library. See No. LT-8790/74 for (i) and
(ii).]

II. A copy (in English and Hindi)
of the Ministry of Industry and
Civil Supplies (Department of In
dustrial Development) Notification
G.S.R. No. 1165, dated the 2nd Nov
ember, 1974, publishing the Central
Silk  Board (Amendment) Rules,
1974, under sub-section (3) of sec
tion 13 of the Central Silk Board
Act, 1948. [Placed in Library See
No. LT-8823/74.]

The Indian Telegraph (Tenth
Amendment) Rules, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): Sir, I beg
to lay on the Table, under sub-section (5) of
section 7 of the Indian Telegraph Act, 1885, a
copy (in English and Hindi) of the Ministry of
Communications (Posts and Telegraphs
Board) Notification G.S.R. No. 665(E), dated
the 25th November, 1974, publishing the
Indian Telegraph (Tenth Amendment) Rules,
1974. [Placed in Library. See No. LT-
8793/74.]

The Bhakra management Board Rules,
1.974

Fl dAtem w ITAA (o fag-
=T 9T ) - oAmR F ey wrar &
qsra gAtsT Afafraw, 1966 F AT
97 &1 I (3) F anfie, qrarer
g3q A1F foaw, 1974 # gEifae
FCX FAT FoOl aaray (frgm foamr)

w1 wiagaar @10 Fo fe @o 1330,
feai® 14 frermy, 1974 %1 uF Sfa
(wastt 74 faedt) & a9 =a qT @A

g |

[Placed in Library. See No. LT-8794/74.]

Notification under the Estate Duty Act,
1953

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to. lay on the
Table, under sub-section. (2) of section 33 of
the Estate Duty Act, 1953, a copy (in English
and Hindi) of the Ministry of Finance
(Department of Revenue and Insurance)
Notification G.S.R. No. 1324, dated the 7th
December, 1974. [Placed in Library. See No.
LT-8814/74.]

Papers under the Tariff Commission
Act, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI V. P.
SINGH): Sir, I beg to lay on the
Table—

I. A copy of the following papers,
under sub-section (2) of section 16
of the Tariff Commission Act,
1951:—

(i) Report (1974) of the Tariff
Commission on the Continuance of
Protection of the Dve-Intermediates
Industry.

(ii) 'Government Resolution No. 12(1)-
Tar/74, dated the 17th December, 1974
(in English and Hindi.)

II. Statement  (in English and
Hindi) giving reasons for not laying
simultaneously ~ the  Hindi  version
of the Report mentioned at I(i);
above. [Placed in  Library. See
No. LTn8844/74 for I and 11.]

I. Annual Report (1973) of thePress
Council of India, NewDelhi

1l. Annual Report of the Registrarof
Newspapers for India, Part-1,Entitled 'Press
in India’ 1972



